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OA. ‘ of 1996

Shri Kapileshwar Prasad Singh '
e .
Vrs ..

" Union of India & Others

Shri M,L.Paswan, Registrar Ihchargeg
Nobody appears . Defects have been
pointed out in items nos. 7,9 and 21 of the

' scrﬁtiny repbrt. Remove the defects. List on 16.7.96

(' M.L. Paswan\ )
Registrar\, Incharge

for removing the defects.

%

Shri., M. L. Paswan, Registrar Incharge.

® %e 0o

Thie case should be listed on 16.7.96, but it was

listeé today. Defects have not been remOVed;mPﬁt\up on

30.7.96 for removal of defects. //A;Z

( M, L, Paswan )
Registrar I/C

M\Mw %3/?0/&([, :?a/ > )
e

e ———" )

e



@PyS?%% \‘

4/03:10.96 ' Shri 5.p.Sinha, Dy, RegiStrar I/c
\ ._ ' - : Shri s.pardey, learned counsel for .
<S§Q§X/ ' appllcant is present, He prays for a short time for - remﬂvagﬁ;«
NG

- % of defects, Prayer allowed. List on 11,10,199 or removal
A G
’ @\‘ ' of defects, )
(5. P.3inayy 5 —
SKJ ' _ . Dy. Qegi;strar I’c
» ’ ) . % . - * ’ 1 N
5/11,10,96 ’ ~ sri. M. L, Paswan, Registrar l/c, ;
y ' ' .
The learned counsel for the applicant is o ‘ '?1;
-absent, Defects have'been removed, Let it be registered e
v and placed before the Hon ble Bench. for hearing on ', - -
‘admission, fixing 20.11.96. P
_ S0 ,
- %{ Tiie s
PKL. - ~ ’ - (M. L. Pasuap i o

Registrar I/C- o




OA-571/96

2,9,97 S ' List -on 5,11.97 for admis ion,
(V.M. Mehrotra)
- Vice-Chairman

- 7/5.11.97 -~ List on 15.1.98 for vadmiﬁii“' S

l R . . . ;'. . St YVooa .o UL ‘W l ’

, | o ( V.N.Mhrotra )

; SKS A g . . Vice~Chairman

f 8/15.1.98 - ‘List on 24,3.98 for admisﬁ;on. ‘-h?"\.

R _ A - \f§\ B B
; S ' ( V.N, Mehrotra ) B
(i SKS . Vice-Chairman R Sy
' ‘ ' -

9/24,03,98 = Shri J.K.Kkarn, learned counse] prays for an
o -adjournment on the ground of illness of Shri b.Fandey,
i counsel for the applicant. Allowed '
g List on 01,05,1998 for damlssion.@ .
L i \ , f\‘.'...'
. ‘ (Le R.K. Prasad f ) (é@h.M@hrotra) e
| SKJ : Menmbe r (a) | - Vice-Chairman
g . ‘ c
| 10./ 1.5.98 None for the applicant. List it on 16.: '
s e e for admissi on. | » \<F§
3 /ces/ (L. R Ko Prasad) o | (V.N.Mehrotra)
SR T Sl Member (A) ' Vice-chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- PATNA prxerg PATNA

L Order Sheet

: Applicatio;;:N(X)..; Qqu 577/96 199 in.. vet ree veer vase vess onee

Applicant (8) Responaem (s) et et eete eee eave eee ees cvee ae
Advocate for APpHcant () .. ... e wove ons oon _ Advocate for Rcspendent (s) -

e apes coe

Note of Resistry ' R N Orders of the Tribunal

[

111 5, 7-._1-.99.‘8. 'Shri Sudama Pandey, 1earned counsel for the apollcant |

At the reC;Iuest of the learned counsel for

the applicant, the case is adjourned to 18. 9.1998‘

.

.. for admission, / .

, ( L.R.K.Prasad ) “ ( V.N.Mehrotra )
MES, ‘ - Member (A) | Vice-Chairman

12/1879.1998 r Sﬁ_ri "s'uctlafx{; Pa;ndéy;. learned counsel for the applicant,
. o oyl MR e . S - : e
IS ST .. ., ' The learned counsél for'the applicant shall
' | fllelthe relévant order under which the applicant
T | R ' - was -allegedly promoted to the" higher grade in the
" B - pily scalé of ' Rs’laoo-zaoO/; Let- the same be filed
within three Week's, List for admission on 15.12 1998

)

( L.r.K Prasad ) > o ( V.N.Mehrotra )

MES, Member (A) ' Vice-Chairman
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13./ 15J12.98. On. the request made on behalf of the learned
counsel for’ the applicant,.list: it on 20.1.99 for admission
Y L

/ces/ . (LAKSHMAN JHA) S (L.R.K. PRASAD)
MEMBER (3) ~ MEMBER (A)

4./ 2D.1.99,. None for the .applicant. List it on 18.3.99
T r fof admission. - I -

/cBsy  +  (LAKSHMAN JHA) - o - - (L.R.K. PRASAD)
' MEMBER (3J) - C f . MEMBER (A)




> '

DA - 577/96
15/18.03.99  Shri H.Karn, counsel for the applicant.
| On the request made on behalf of the
counsel for the appllcant,one week time 1sallowed
by way of last chance, B
List on 31,03,1999 fér'adMission:;
*,_;/<2#2. '
7

(L. R.K.Prasad)

) (S.Narayan)
SKJ _ Member (A) ‘ " Vice=-Chairman .-
_ 16./ 31.3499;] " None For the applicant. Let it be listed on 16 4 99

for admission.,

Y

/cBs/ (LAKSHMAN JHA) , (L.R. K. PRASAD)

MEMBER (3) , MEMBER (A) -

17/16,4,1999 Shri Sudama Pandey, counsel for the applicant
- I 'The order dated 18,9,1998 has not yet
been .complied with,  However, the learned counsel

gFapfxbduénéawj/ - for the applicant states that he will be filing
el HoY e ~ the same today in the registry. If flled, it
/) B , . should be placed on the record LiSt it for :
! N Tepre | . . admission .on 29.1, 1999, . (//1;,
IS e N
. ( Lakshman Jha ) S ( L.R,K.Prasad ) -
MBS, - Member (J) ' Menber (A) .
18/29.4.99 Shri Sudama Pandey, Counsel for the applicant.

as,cleark in N.E.Railway in 1981, In 1989 he became surplus.
Being found suitable the applicant was thereaffer placed in
Train Checking Cadre vide,order dated 26,9.89 @n completion

of trainlng ﬂhe joined ggg Ticket Checking Cadre in the scale
of &s. 1200~ 2040/— . It is the claim of the applicant that since
1991 he continued to workimgr in the scale .of Rs. 1400-2300/-
and was duly absorbed in Ticket Checkimg Cadre in the same
scale, However, all of sudden he. was asked to'appear in the
'selection of TTE Grade~A in the scale of Rs. 1400-2300/-. as

he has already been posted in this scale after found suitable

‘ ' ' Heard the learned Counsel, The .applicant was appointed

for more than 5 yearsvﬁ%e should ke not have been called for
appearing again. The learned Counsel of the applicant has drawn
our attention to the representation filed by the applicant on
5.12,95 addressed to DRMé?which is at Annex.-8 of the OA.

R - /‘\\/



He has also drawn our attention to the office order dated
9,9.94(annex.-11) which according to him is also relevent in

this case. : ]

We have considequhe matter and feel that the repre-
sentation of the applicant dated 5.12.,95{(Annex.-8), which fhas
not yet been disposed of, should be éonsidered for disposal
by the respondent concerned in the light of office order dated
9.9.94 (Annex-11). Accordingly the respondents concerned are
directed to consider the representation of the applicant as at
Annex,-8 ;be disposegd oﬁNFhe s n@rby passing reasoned order in
accordance with law andkphehorder refered to above within a
period of 3 months from the date of receipt of a copy of this
order. The decision should be communicated to the applicant
within a month thereafter, With the above direction)this OA is
disposed of at the admission stage itself. ,

Vo % e

AKJ (LAKSHMAN JHA) (L.R.K.IRASAD)
MEMBER-J MEMBER-A



